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AT HYDLERABAD,

0.4.No.126/95.
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Heasl Quarters, New Delhi.
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Copy te:

1% The Secretary, Min. of Defenca, New Delhis

2. The Chief of Naval Staff, Head Quarters, New Delhiy

3% Flag OPficer, Commanding in ghief, Head Quarters,
Eastern Naval Command, VVisakhapatnam.

4. General Nanager, Naval Armament Dspot, Near Air Port
V' isakhapatnams u 7

5. One copy to Mr-P-B u;jaya Kumar, Advocate!
6. Ome capy to Mr.N R Dawrag, ST.CGSC,CAT Hyderabad.
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8+ One duplicate copy.. Hvdarabad.
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